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Rate of income-tax

1. Where income does not

Rs. 25,000~
2. Where income exceeds Rs. 25,000~

The First Schedule was added to the Bill.

The questions were put and the motions
were negatived.

The Second Schedule, the Third Schedule,
the Fourth = Schedule and the Fifth
Schedule were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI P. CHIDAMBARAM: Madam,
I beg to move.

“That the Bill be returned.

The question was put and the motion was
adopted.

1 THE BUDGET (UTTAR PRADESH),
1996-97

11 THE UTTAR PRADESH APPROFPKI-
ATION (VOTE ON ACCOUNT)

NO. 2 Bill, 1996.

THE MINISTER OF FINANCE
(SHRI P. CHIDAMBARAM): Madam, I
beg to move:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the States of Uttar Pradesh for
the services of a part of the finan-
cial year 1996-97, as passed by the
Lok Sabha, be taken into consider-
ation.”

exceeds

Nil

40% of the amount by which income
exceeds Rs. 25,000.”..

This Bill arises out of a sum of
Rs. 15867.28 crores voted by the Lok
Sabha on the 12th September, 1996, and
Rs. 5081.14 crores charged on the Con-
solidated Fund of the State of Uttar
Pradesh as shown in the ‘Vote-on-Ac-
count’” pamphlet circulated along with the
Budget papers on the 1st August, 1996.
These amounts, inclusive of the amounts
authorised for withdrawal under the Ut-
tar Pradesh Appropriation (Vote-on-Ac-

count) Act, 1996, have been sought to
cnable the Government of Uttar Pradesh
to meet its essential expenditure during
the first nine months of the current finan-
cial year (April to December, 1996)
pending approval of the whole year’s
Eudget by the appropriate legislature.

The question was proposed.
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THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NATARA-
JAN): Please conclude.
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minutes and there are four speakers. So,
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SHRI BRATIN SENGUPTA (West
Bengal): Madam Vice-Chairman, we gen-
erally exstend our support to the Uttar
Pradesh Appropriation (Vote on Ac-
count) Bill. But we would like the Fi-
nance Minister to look into certain areas
which we feel have been under-emphas-
ised in the proposition. Uttar Pradesh, as
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all of us know, is a classic example of
synthesis of both Hindu and Islamic cul-
ture. It has within itc possession the
culture of Buddhist end Jain religion as
well. From Rair.anand to Birbal, Kabir to
Tulsidas, many other eminent litteratures
of different religio-ethnic crigins have
been born in Uttar Pradesh.

This pride of us should be properly
maintained and promoted particularly in
view of the fact that this larger State of

this country has witnessed many com-

munal conflagrations in the recent past. If
the Government had paid better attention
to the promotion of cultural synthesis
which this largest State of our country
possesses, it would have been better for
promotion of communal harmony and for
promotion of the entire State.

Madam, in Uttar Pradesh we have seen
many constituencies have been developed
over the years. But, but being the largest
Assembly and the largest State of our
country, the infrastructure of the State as
a whole remains one of the weakest in
India. It needs to be attended to with all
gravity because it is the largest producer
of sugarcane, foodgrains and many other
items including vanaspati, cotton yarn,
ete. Unless the irrigation potentials are
properly attended to and proper infras-
tructure is created throughout the State,
apart from developing the comnstituencies,
‘we cannot do justice to the even develop-
ment of the State and thereby of the
country as a whole. Sir, here particularly
the question of power sector is very
impotant. We have an uneven ratio of
hydel and thermal power generation in
our country. The ideal ratio for a country
is 40 and 60 per cent. In our case, it is 24
to 76. We have a great potential. Uttar
Pradesh is geologically sub-divided into
three parts. But, the Himalayan part to
which 1 am referring, has a great poten-
tial of hydro electric
poweb generation. Power g.eneration,
pecticularly hydro-electric, requires a long
gestaion period. It is the dual
responsibility of the Central Government
and the State Government according to
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our Constitution. So, the Central
Government -as well must pay adequate
attention to the possibilities and
potentialities of hydro electric generation
in the Himalayan terrain region of Uttar
Pradesh.

Madam, I must refer to one another
important aspect and this is with regard
to the campus situation in Uttar Pradesh.
There is a critical phase going on in the
campuses of higher education throughout
the country. But, the case of Uttar
Pradesh is the worst. The Allahabad
University held it L.aw examinations last
rime in 1992. Similarly, the Vice-
Chancellor of the Banaras Hindu
University is calling external police forces
and paramilitary forces into the campus
on so many occasions. It has happened
frequently for the last three years when
that police forces entered into the
University. This reflect its condition. The
vacancies of Vice-Chancellor to other
teaching and non-teaching staff are
remaining unfillcd for years together as a
result of which examinations are not
being held in time. Syllabi are not being
completed properly. More than 30 per
cent of the vacancies are remaining
unfilled for which the Government should
have paid proper attention. There are
Central Universities also there which are
suffering a tremendous chaos and there is
anarchy within the campuses. In certain
cases, and particularly in the Banaras
Hindu University, the Vice-Chancellor
has been accused of organising meetings
of a particular political party four times
in a year by mising the campus halls, bis
authority and the entire premises of the
University. This cannot go on; this
cannot happen. If this goes on like this,
there will not be promotion of a healthy
atmosphere in the society of Uttar
Pradesh as a whole. Unless we promote a
healthy atomsphere there will be many
other social tensions, apart from
communal tension. In this regard, I want
to point out that there is an urgent
requirement of modernisation of police
forces in Uttar Pradesh. When I talk of
modernisation of polce forces. it is not in
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terms of providing them modern and
scientific weaponary. Here 1 am talking
of modernisation of the conception of the
police forces—the scientific and modern
orientation of the police forces. They
should not be misled; they should not be
partisan while tackling communal
conflagrations.

They should not be partisan while
tackling any kind of social or political
tension. For this, training, modemn
scientific training, to the entire force is
necessary, which is overdue in the case of
B.S.F. and other para-military forces of
Uttar Pradesh. With these words I
conciude. Thank you.

THE VICE-CHAIRMAN
(SHRIMATI KAMILA SINHA): It is
good that you have finished, otherwise, 1
was going to tell you that your time was
over. Dr. Ranbir Singh—absent. Shri
Jalaludin Ansari.
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SHRI P. CHIDAMBARAM: Who
held a meeting? You say that the Finance
Minister held a meeting in the Raj
Bhavan.

SHRI RAM NATH KOVIND: He
held a meeting.

SHRI P. CHIDAMBARAM: Whom
are you referring to?

SHRI RAM NATH KOVIND: Mr.
Mulayam Singh Yadav. He held an
official meeting.

SHRI P. CHIDAMBARAM: You
mean the Defence Minister?

SHRI RAM NATH KOVIND:
Defence Minister; in the Raj Bhavan.

Jrawaay  (sfadt wmen faw): oW
N wurE W)
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SHRI P. CHIDAMBARAM: Madam,
1 am grateful to hon. Members for this
very brief, but valuable debate on the
financial appropriations for  Uttar
Pradesh.

As we are debating the subject, the
elections in Uttar Pradesh are underway
and I hope that at the end of the
exercise, there will be an elected
Government and an elected Legislation in
Uttar Pradesh and it will mark a new
beginning for that State.

Madam, a number of points were
made. 1 do not think it is necessary for
me to deal with each of these points. 1
would just take a minute or two to
highlight the main features of the Budget.
The expenditure on Rural Development
Programme is estimatd at Rs. 1,502
crores from different sources. In 1996-97,
5,000 new Ambedkar villages have been
sclected for providing minimum needs
and facilities. Under the rural housing
schemes, a provision of Rs. 71.23 crores
has been made for construction of about
2,40,000 houses. The major allocations
are: A million wells-scheme: Rs. 18.50
crores; rural sanitation programmes:
Rs. 44.90 crores; pension for destitute
persons, widows and handicapped: Rs.
47.68 crores; Kisan pension, old-age
pension schemes: Rs. 97.47 crores;
scholarships to students belonging to
Scheduled Castes, Tribes and other
backward classes and minorities: Rs. 227
crores; for rural roads and bridges:
Rs. 214.82 crores; for constructionof
primary schools and for boundary walls,

* hand-pumps and toilets of such schools:

Rs 52.95 crores: additional irrigation
potential to provide for minor irrigation:
Rs. 111.60 crores; for water supply
programmes: Rs. 101.12 crores.
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It is obvious that it iwofwsomey which

stands in the way of developing Uttar
Pradesh. It is, I believe, and 1 say this
with great affection for that State, that
democracy must deepen, broadan and
mature in that State.

5.00 p.M.And must regain the glorious
tradition of the first couple of
decades of that State in order that the
largest, the most populous, State in the
Indian union gets the Dbenefit of
development and poverty is abolished.

There was some reference to
Uttarakhand. The provision for
Uttarakhand is Rs. 489 crores of which
special hill assistance is Rs. 225 crores.

Regarding sugarcane arrears when the
Prime Minister made an announcement
that Rs. 900 crores was in arrears as on
31.7.1996, Rs. 450 crores, approximately
50 per cent has been paid off.

There was some reference by one of
the hon. Members to the poor State of
education in that State. Rs. 4,039 crores
is allocated for education which is 14.90
per cent of the total budget. Yet schools

are closed. Examinations are not held. .

There are Vice-Chancellors without
Universities and unversities without Vice-
Chancellors. I think we can blame no one
except oursclves. 1 hope the people of
Uttar Pradesh would realise that it is not
the money which is standing in the way.

It is not the lack of money which was a-

cause for their problems.

Madam, I do not wish to take mofe
time in giving more information about
the budget. All I wish to point out is:
This is a temporary phase and a
temporary arrangement and soon there
would be an elected Legislature and a
responsible Government. We wish the
people of Uttar Pradesh all the best and
we will perform our duty. I would appeal
to all to join me in performing our duty
by passing this Appropriation Bill 50 that
we can move on to the nexe siage of
governance in Uttar Pradesh. Thank you.

(13 SEP. 1996
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THE VICE-CHAIRMAN

(SHRIMATI KAMLA SINHA): The

question is:

That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Uttar Pradesh for the
services of a part of the financial
year 1996-97, as passed by Lok
Sabha be taken into consideration.

The motion was adopted.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): We
shall now take up clause-by-clause
consideration of the Bill.

Clauses 2, 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI P. CHIDAMBARAM: Madam,
1 move:

*“That the Bill be returned.”

The question was put and the motion
was adopted.

THE VICE-CHAIRMAN
(SHRIMATI KAMLA SINHA): There is
a statement by Mr. Arunachalam.

STATEMENT BY MINISTER

Agricultural Workers (Employment, Con-
ditions of Service & Welfare Measures)
Bill, 1996

THE MINISTER OF LABOUR
(SHRI M. ARUNACHALAM): Madam,
on 31.7. 1996, while answering the points
raised during a Calling Arttention Motion
moved by  Shri Gurudas Das Gupta, I
had assured this august House that the
Governament are committed to alleviatien-
of the plight of agricultural workers, are
determined to come forward with a
Central legislation for their protection
and welfare and that this formed a
specific item in the Common Minimum
Programme of the Government. I had
stated that our endeavour would be to



